
i -9 

I N 'IH E CENTRAL AiI NI S 'IRA TI VE TRIBUNAL 
CUTTAK BENCH:CU TTACK. 

ORI(NAL APPLICATION NO.68 OF 1999. 

Cuttack, this the 28th day of October,1999. 

ABHAYA KUMAR DASH. 	 .... 	 AP PLI CAN T. 

VERSUS 

UNION OF INDIA & OThERS. 	.... 	 RESPONDENTS. 

FOR INSTRUCTIONS 

whether it be referr& to the reporters or not? oy~ 
iAqhether it be circulated to all the Benches of the 
Central Administrative Tribunal or not?  
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	 CENTRAL ADMINISVE TRIBUNAL 

CU TTACK_BCH:CU TrACK. 

ORIGINAL APPLICATION NO.68 OF 1999, 

Cuttack, this the 28th day of October, 1999, 

C 0R A M;_ 

THE HONOURA3LE MR. SOMNATH SOM, VICE-CHAIRMAN 

A ND 
THE HONOURA3L E MR. G. NARASIMH1M.. ME1B ER(JUDI CIAL). 

SHRI ABHAYA KUMAR DASH, 
aged abo.it 3B years, 
s/o.Flaribandhu Dash, 
a permanent resident of village 
and post.panchagacn,Dist,cuttack, 
at present working as TRANSMISON 
E(EXIJTIVE, Camnercial Broadcasting 
ServiCe,All India Radio, Cuttack. APPLICANT. 

By legal practitioner : MIS. A.K.MISHRA, 
B. 3.ACharya, 
J. Sengupta, 
P. R.J.Dash, 
C •1,1 oh an ty, 
Ad v cc a tes. 

-VERSUS- 

Unicn of India represent& thrcugh 
its Director Gefleral,All India Radio, 
Akashvani Bh31an,N Delhi-I. 

Statial Director,A11 India Radio, 
Cuttack. 

Station DireCtOr, 
Commercial 3 roadcastincj Service, 
All India RadiO,CUttaCk. R ES POND EN TS. 

By legal practiticner : Mr.S.3..Jena, Additional standing 
coinsel (Central). 
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MR. S1NAiSOM, VICE-CHTIEAN: 

in this Original Applicaticn under Sec ticn 

19 of the Administrative Tribunals Act,198 5, applicant 

has prayed for a directicn to the Departmtal Authorities 

to include the name of the applicant in the eligiility 

list dated 13-12-19,at Jnnexure.-6. There is also a 

prayer for a directia-i to the Departmental Authorities 

to treat that the applicant is entitled to be considered 

for the post of Pr ogramme Eecuti ye as per the ReC ii tmen t 

Ru 1 es. 

2. 	For the p.1rpose of considering this original 

Application, it is not necessary to go into too many 

facts of this case. It is only necessary to note that 

thro1gh an exarninaticn ccnducted by the staff selecticn 

Commission,the applicant was selected and joined as 

Transmission E2<ecutive at Bha1 with the clear understanding 

in the offkr of appointment that he is liale to be 

transferred and posted in any where in India.Acceptirlg 

that condition, the applicant joined at 3hcpal.iile 

the applicant was Continuing at Bhopal, he submitted a 

representation tothe authorities to cane over to AIR,Cuttack 

and subsequent to Jeypore.He joined at BhOpal in 1983 

and scrnetime in 1990 he came and joined at AIR,Jeypore. 

In the list of Transmission Executive, eligible to be 

prancted to the next pct of programme EKeCutive,which 

was issued on 2.2.1998 and which is atAnnexure-4,applicant's 

name was included against sl.No.160 but subsequently 
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in the eligibility list issued thereafter, his name was 

dropped.gecause of this, applicant has cane up in this 

original Applicaticn with the prayers referred to earlier. 

3. 	 ReSpondents in their Counter have stated 

that the cadre of Transmissicn executive is zone based 

and normally transmission executives are not liaole to 

be transferred from cii e z on e to an other and they c i only 

be transferred after loosing their seniority and oecaning 

the juniormost transmission executives in the zone to 

which they are transferred under special ccnsideraticn. 

Respondents have further stated that oecause of this 

provision service rendered by the applicant at Bhopal 

was not taken into consideration but subsequently 

instructicns have been changed and according to the 

revised Inst ictions issued in order dated 9.6.1999, 

applicant's previc1s service at Bhcpal will be taken 

into consideration. Respondents have indicated in 

para-2,page3 of the counter that they undertake to 

revii the case of the applicant for the purpose of 

considering his eligibility for prenotion to the post 

f programme Executive.In vii of this, it is clear 

that the prayer of applicant has been suostantially met 

by the Respondents by change of Departmental instructions 

with regard to counting of service of a transmission 

k 
executive who is transferred on his an recruest from 

one zone to another. 

4, 	 we have heard Mr,AsWifli  Kumar Mishra,learned 

Counsel for the Applicant and M.S.B.Jena,,learned Additional 
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Standing Ccunsel(central) appearing for the Respondents 

and have alsoperused the records. 

In view of the pleadings of the parties, this 

Original Applicaticn is disposed of with a directiai to 

the Departmental Authorities that in terms of the averrnents 

made by them in para_2,page_3 of the Ccunter filed by 

Respcndents, the Case of applicant shculd be considered 

for the purpose of eligibility for procnoticn to the 

post of programme Ececutive within a period of 90(ninety) 

days fran the date of rc eipt of a copy of this order 

and his name shcld be accordingly indicated in the 

eligicility list at the appropriate place according to 

his date of jpining in the grade. 

In the result, the original Application is 

disposed of in terms of the observatiens and directiais 

made aoo'cie. No Costs. 
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KNM/cM. 


